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Separate paging is given to this Part in order that it may be filed
as a separate compilation

MINISTRY OF LAW, JUSTICE AND COMPANY AFFAIRS
(Legslative Depariment)
New Delh:, the 1st September, 1992/Bhadra 10, 1914 (Saka)

The following Act of Parliament received the assent of the President
on the 31si August, 1992, and is hereby published for general informa-
tion: —

THE CONS!IMUTION (SEVEN'!Y-FIRS{ AMENDMENT)
ACT, 1992

[31st Aungust, 1892.]
I An Act further to rmend the Constitution of India.

Be it enacted by Parliament in the Forty-third Year of the Republic
of India as follows:—

1. This Act may be called the Constitution (Seventy-first Amend-
ment) Act, 1092

2. In the Eighth Schedule to the Constitution,—

(¢) uaisting entry 7 shall be  renumbered as  entry R, and  beforc
entry 8 ag so re-numbered, the entry “7. Konkani.” shall he ingerted;

(b) existing entry 8 shall be re-numbered as entry 10, and be-
fore entry 10 as so re-numbered, the entry “8. Manipuri.” shall be
inserted;
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(¢) existing entries 9 to 15 shall be re-numbered as eniries 12
to 18 respectively, and before entry 12 as so re-numbered, the entry
“11. Nepali.” shall be inserted.

K. L. MOHANPURIA.
Secyy. to the Govt. of India.
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